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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 595/2022

SARITA SINGH APPLICANT
VERSUS
STAT!E \Q\F UTTAR PRADESH RESPONDENT(S)
(isr )

\
ITIONAI.: AFFIDAVIT ON BEHALF_OF DISTRICT MAGISTRATE MEERUT,

UTI'AR PRADESH IN COMPLIACE OF ORDER DATED 18.09.24.

;l am District Magistrate of Meerut, Uttar Pradesh and fully conversant

" with the facts and circumstances of the present case. | affirm that this
additional affidavit is being filed by the deponent in compliance of order
dated 18.09.24 of this Hon’ble tribunal.

2. At the outset, with utmost respect it is submitted that the deponent has
the highest respect and regard to the order passed by the Hon’ble

. tribunal and duty bound to fulfil the obligation which are assigned

'~.gﬁder the law and direction passed by this Hon’ble tribunal in true
_letters and spirit.

3 "I;hat. "the Original Application was commenced under Suo-motu

jurisdiction based on a letter petition dated 26.11.2022, submitted by
" Sarita Singh, Gram Pradhan of Nangla Gosai, Block Parikshitgarh, Tehsil
Mawana, District Meerut. The petition alleges encroachment on land
within a lake and Wildlife Sanctuary in Nagla-Gosai, Block Parikshitgarh,
Tehsil Mawana, District Meerut, asserting that such encroachment is
causing substantial damage to the area’s biodiversity, environmental
integrity and ecological balance.
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4. It is submitted that in compliance of the order passed by this Hon'ble
Tribunal, the deponent has filed status report dated gsg. 07.2023
10.01.2024, 16.03.2024, 08.07.2024, 15.07.2024 and 29.08.2024i
Pertaining to the action taken against the encroachment over lake.

5. The Hon’ble Tribunal passed the following order, dated 18.09.2024:

Sh. Bhawar Pal Singh Jadon, learned counsel appearing for State also
said I:bit an additional reply is required to be filed by District Magistrate,

/,/A’I\r({eé?ut forwhich he prays for and allowed ten days’ time.
N

/0 m\o
“6 Jt ds submitted that the land situated in Village Nangla Gosai, Paragna

; stlnapl][: ehsil Mawana, within the district boundaries, comprises a

. »‘total of.9 ~Khasra numbers, encompassing an area of approximately
71'4880 hectares Out of this, 60.2070 hectares were free from any
encroachment. However, it was found that an area measuring 9.3310
hectares had been temporarily encroached upon by members of the
Bengali community through farming activities over the lake area.

7 It is further submitted that, to the best of my knowledge and belief, no
agricultural work is currently being conducted on the encroached area
measuring 9.3310 hectares. Hence, out of the total area of the lake
(71.4880 hectares), 69.5380 hectares is free from encroachment.
Presently, 107 families of the Hindu Bengali community are occupying
~1.9500 hectares of land with temporary and permanent structures

r/(Kaccha -and Pakka houses).
y _/ (o)

@t is relevant to mention that in a similar matter, shifting of 63 families
was appro\/ed through letter dated 11.11.2021, issued by the Additional
Chief Secretary, Government of Uttar Pradesh, after the kind approval
‘of His Excellency the Governor. It is humbly submitted that, following
the precedent set forth in the year 2021 as mentioned above, District
Magistrate, Meerut has requested and communicated to the Additional
Chief Secretary, Government of Uttar Pradesh, Lucknow, vide letter no
26/7-LRC/2024 dated 10.07.2024 , and again vide letter no 189/7 -
LRC/2024 dated 28.09.2024, for shifting the 107 families residing in
village Nangla Gausai to a new location.
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True copy of letter no. 26/7-LRC/2024 dated 10.07.2024, and letter no
189/7 -LRC/2024 dated 28.09.2024.is attached herein as ANNEXURE R1.

9. The deponent respectfully submits that the matter is under
consideration for shifting the above stated families so that the
remaining area also may be encroachment free. Therefore, the
deponent beseeches a period of four months to resolve the present

/FI_SS;%G, and humbly prays for the Hon'ble Tribunal to grant the time for

&) v ~the same.

~ /(/ _) "fu‘; \ )
0: I state/ that everything stated above has been stated by me in my
offlual capauty on and derived from the official records and | state that

¥ 7Thothing material has been concealed therefrom.

/’-/-“.”\\ /
G ¥ i

DEPONENT

//' " o ]
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a-:' ¥
N Pl -9
. X

VERIFICATION
Verified at on this day of September, 2024, that the

contents of the above response from paragraphs 1 to 10 are believed to be
true and correct to the best of my knowledge and belief. No part of it is false

and nothing material has been concealed therefrom.

PONENT
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